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For the Applicant : Mr. SK Dutta, Counsel
For the Respondents : Mr. P.Mukherjee, Counsel

ORDER (Oral)

Per Ms. Manjula Das, Judicial Member:

Heard Mr. SK Dutta, learned counsel for applicant and Mr. P. Mukherjee,
learned counsel for respondents.
2. The applicant has approached before this Tribunal under Section 19 of the
Administrative Tribunals Act, 1985 seeking the following reliefs:
“8(a) An order directing the respondents to consider the claim of the
applicant regarding additional remuneration for holding additional charges
as stated in details in the representation dated 30.01.2013 and to grant him

the benefits of additional rerr]unles[1t }10 s per FR 49(iii) within a period as
to this Hon’ble Tribunal m Yt ﬁfdgp er with cost and interest as to

i ]
(b)  Anorder hold n‘E‘tha I De fitsof pdditional remuneration to

‘:‘b

(d)  Any other order or further order/orders as to this Hon’ble Tribunal
may seem fit and proper.”

3. The brief fact of the case as narrated by the Id. Counsel for the applicant is
that the applicant is a retired Additional Commissioner of Income Taxand he had
retired on superannuation from service with effect from 31.01.2013. The
applicant during his tenure as Joint Commissioner of Income Taxas well as
Additional Commissioner of Income Taxdischarged duties by holding charges in
addition to his substantive charge for more than seven years and as, such, he was
entitled to additional remuneration in terms of FR 49(iii) and the benefits of such

additional remuneration as were extended to the applicants in OA. 784 of 2010 as



the applicant is similarly situated to that person. As such, the applicant has made

a representation dated 19.09.2013, but till date the applicant’s case has not been
considered. Hence he has approached before this Tribunal in the present OA.

4. Ld. Counsel for applicant submit that presently the applicant will be satisfied if a
direction is given to him to file a comprehensive representation before the
appropriate authority and respondents are directed to consider and dispose of the

same within a time frame.

5. By accepting the prayer of the Id. Counsel for the applicant and without going
into the merits of the case, we hereby dispose of the OA by directing the applicant

to make a comprehensive representation by making all his grievances before the

competent authority within a peri&q\uﬂ&t{@b from the date of receipt of the

@

forthwith.

6. Hence, the OAis disposed of. No costs.

(Dr.Nandita Chatterjee) (Manjula Das)
Member (A) Member (J)
pd



